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This is a petition filed uls 439 of CrPC with prayer

for an order to release accused Rohit Basfore on bail, in

connection with Tezpur PS Case No.L712023, u/s 366 of

IPC.

The called for case record as well as the case

diary have been received.

I have heard the learned Counsel for the accused

and also the learned Addl PP for the State.

The facts of the case, in brief are that on

04-0L-2023 an FIR was lodged by one Randhir

Purakayastha at the Tezpur PS stating therein that on

1B-12-2022 his daughter Ruma Purakayastha, aged about

17 years, went to her dance class. But, thereafter she did

not return. Subsequently, the informant came to know that

his daughter was kidnapped by the accused Rohit Basfore. ,
Based on that ejahar, Tezpur PS Case No.L712023

was registered u/s 366 of IPC. The accused Rohit Basfore

was arrested on 06-01-2023 and since then he is in

custody.

The record reveals that the victim girl is in the

verge of attaining majority and she went with the accused

voluntarily. The elements of kidnapping are prima facie

absent in this case. Moreovef the informant of this casez/l\



has atso filed an affidavit stating therein that his daugliter
was in c[ love relation with the accused and that she ran
away voluntarily and the case was filed due to
misunderstanding.

considering all these aspects, accused Rohit
Basfore is allowed to go on bail of Rs.30,000/- with one
surety of like amount to the satisfaction of the learned
Eleka Magistrate.

Inform accordingly.

Return the case diary as welr as the case record.

with this order, this Misc. (crr.) case stands
disposed of. ,,T\
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Addl. Sessions Judge (FfC),

Sonitpur; Tezpur
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